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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH:

AT HYDERABAD

DATE OF ORDER325-11-1998,

O.A.Ne,430 OF 1997,

Between:

N.S5ayanRa. «e Applicant

and
Unien ef India, represented b¥:

1. Chief Post Master General,
Andhra Pradesh Circle,
Hyder abad«500 001.

2, Directer of Postzl Services,
Office of Pest Master Gemeral,
Kurneel Regien, Kurneel-=518 005.

3, The Superintendemt eof Pest Offices,
Kurneel Pestgal Divisien,
Kurnsel-518 001.

»+ Responrdents

COUNSEL FOR THE APPLICANT :: Mr,K.S.R,Anjaneyulu
COUNSEL FOR THE RESPONDENTS:: Mr.K.Bhagkara Rae
CCRAM:

THE HON'BLE SRI R.RANGARAJAN,MEMBER (AIMN)

AND
THE HON'BLE SRI B,S8.JAT PARAMESHWAR,MEMBER (JUDL) ].

: ORDER: |
| f
ORAL ORDER(AS PER HON'BLE SRI R.RANGARAJAN,MEMBER(a) ) }

Heard Mr.K.S.R.Anjaneyulu, legrned Counsel for the
|

- Applicant andMr,.K.Bhaskara Rae, learned Standing Coumselll
: |

fer the Respendents, J|

i
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2 The applicant was issued with a meme of charge
for certain irregularities by Charge Sheet bearing
Ne.F3/1/89, dated:16~3-1993 (Annexure.4, page.28 te

the OA), The Article of Charge reads as belew:=-

" Article-I: That Shri N,Sayanna while
functiening as BPM, Meedivemula B,O,
acceunt with Kurneel Camp 'B' 5.0,
during the peried frem 26-8~1976¢ has
received the under mentiened money
orders frem Kurneel Camp *B' 5.0. fer
payment te® the payvees and shewn them
as paid te the payees en the dates neted
against each in the B,0, jeurnal main-
tained by him ard sent them te acceunt
effice shewing in the B,O.acceunt s
having been paid.*

3. The case was enquired inte and it was held that
the charge{/levelled in the gbeve said Article is preved
bevend doubt and the Enguiry Repert is at page.35 te the
Oa. The applicant submitted his explanatien after ebtaine |
ing the Enquiry Repert te the Superintendent eof Pest l
Offices, vide his explanatien dated:4-.12-1595 (Annexure.6
te the OA), The Disciplingry Autherity after geing
threugh the Enguiry Repert and his explanatlen passed

the Order ef remeval frem gservice with immediate effect
by his Preceedings Ne.F3/1/89, dated:12-12-1995(Annexurs,1,
page.19 te the OA), 1In the Appellate Order alse the
punishment was cenfirmed by Order le.ST=-IXI1/14-KNL/Meedi-
vemula,dated:22/25-4-1996 (Annexure, 2, page.22 te the OA),
The applicant had filed a Revisien Petitien dated:18-7-96
(Annexure,3 te the 0A) brimging eut the zlleged extraneeus

consideratiens ir passing the remeval erder ard alse
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incensistencies of the stand taken by varieus authe-

rities in varieus stages.

4, This OA is filed te set sside the Meme Ne,F3/1/89,
dated:12«12-1995 by which he was remeved frem service
and the Ap@ellatc Order dated:22/25-4-1996, and fer a
censequential directien te reinstate the applicant inte
service with all censeguential benefits,
alppkc.ﬁm

5e When the Revisien @;éerxi is pending, it is
better the applicart waits fer the results ef that
Revisien Order, A Ceurt er Tribunal has get very
limited pewers im digciplinary cases. Hence, it is
preferable that the applicant gees threugh the reutine
reute of getting his case decided by the Disciplinary
Autherities befere appreaching the Tribunal., As the

‘ Mpjals cots o
Revigien Oféﬁﬁi}s rending, we are of the epinien that
it sheuld be dispesed ef withip twe menths frem the
date of receipt of a cepy ef this Judgmernt by a Speaking
Order giving.rcaswns fer acceptince or rejectien ef
varieus cententiens raised by the applicant in his
Revisien Petitien. Ne deubt £he applicant can appreach
this Tribunal if he igs aggrieved by the Pinal Order te

be passed by the Revisienary Autherity.

6. With the abeve directien, the 0A is dispesed ef,

He costs.
{ B.S.JAT PARAMESHWAR ) { R.RANGARAJAN 3
bsx;{gm( ) MEMBER (ADMN) / :
Dated:this the 25th day ef Nevember,1998 1,
//, Dictated te stena in the Open Caurt i,;;
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Copy to:

1. The Chiaef Pastmaster General, A,P,Circle,
Hyderabad., .

2. Director of Pestal Services, 0/C Postmaster General,
Kurnool Regjcn, Kurnoeol, .

3. The Superlntendant of Pist Offices, Kurneol Postal
Division, Kurnool., )

4. One copy to Mr.K.3.R. ananeyulu ARdvocate CAT'Hyierabad.

5. One copy to Mr.K. Bhaskara Rao,Addl,CGSC,CAT, Hyderabad..

6., One copy to D. R(A),L.RT Hydarabed ; '

7. One duplicate copy.
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